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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No. 79 0f 2023)

IN THE MATTER OF:

Hari Prakash ... Applicant
Versus

Uttam Sugar Mills Ltd.,

Libberhedi & Ors. ..... Respondents

REPLY FILED BY THE RESPONDENT NO.9 i.e. M/S UTTARANCHAL
PULP & PAPER MILLS (P) LTD.

MOST RESPECTFULLY SHEWETH:

1. That the present reply has been filed by the Respondent No.9 i.e. M/s
Uttaranchal Pulp & Paper Mills (P) Ltd. [hereinafter referred to as the
“answering Respondent™] as the answering Respondent was impleaded in the
captioned Original Application vide Order dated 09.01.2024 passed by this
Hon’ble Tribunal and was permitted to file its reply/response in view of the

Joint Committee Report dated 17.03.2023.

2. That the answering Respondent is a company registered under the
Companies Act, 1956 having its manufacturing Unit at: Khasra No. — 29, 2
KM Stone Mangalore, Village — Mundet, Roorkee, District — Haridwar,
Uttarakhand. That the answering Respondent is filing present Reply through
Sh. Neeraj Jain, who, being the director of the Respondent No.9, is duly
authorized to sign & verify this present Reply, to file documents, to sign
Vakalatnama, to depose before this Hon’ble Tribunal and to do all such other

act (s) as may be necessary for this present Reply.

3. That at the outset, the answering Respondent denies each and all the
statements, averments and allegations made with respect to the answering
Respondent by the Applicant in the captioned Original Application which
are contrary to or inconsistent with what has been stated herein below and
the said contents are deemed to be specifically denied and set traversed in

seriatim.
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That the grievance /allegation of the Applicant in the captioned Original
Application is regarding the discharge of the untreated industrial effluent in
Shila Khala (drain), which later joins River Kali, in Village Ransura, District
— Saharanpur, Uttar Pradesh, resulting in serious diseases like cancer, T.B.
etc and also resulting in death of fish and other aquatic life. That further
grievance /allegation of the Applicant in the captioned Original Application
is that the animal drinking polluted water are also affected and so are the

trees in the concerned area.

That this Hon’ble Tribunal, vide Order dated 10.02.2023, constituted a Joint
Committee comprising of CPCB, UPPCB and the District Magistrate,
Saharanpur and directed the said Joint Committee to submit factual and

action taken Report within two months.

That in compliance to the Order dated 10.02.2023 passed by this Hon’ble
Tribunal a Joint Committee was constituted and the said Joint Committee
has conducted the survey & inspection of the concerned area including
inspection of the concerned industrial units and mapping of Shila Khala
(drain) and Mundet drain during 21/06/2023 & 22/06/2023. That the said
Joint Committee, during the aforesaid survey & inspection, has also
collected samples of waste-water and ground-water, which were analysed in
CPCB laboratory, Delhi. That thereafter, the said Joint Committee filed a
Joint Inspection Report dated 17.03.2023 before this Hon’ble Tribunal.

That a perusal of the said Joint Inspection Report dated 17.03.2023 shows
that door-to-door survey was conducted by the Superintendent of the
Community Health Centre in the Ransura Village and there was no such
disease in an alarming number, as alleged by the Applicant. That further, the
Community Health Officer (CHO), Ransaura Village, in his statement to the
Joint Committee stated that no patient suffering from cancer or mouth cancer
has appeared in his records. That, moreover, the Deputy Chief Veterinary
Officer, Deoband conducted an inquiry in the allegations raised by the
Applicant and has concluded that neither any disease related to skin or

stomach were reported in domestic animals of Ransaura Village nor there
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has been any outbreak of any infectious disease in the past years. That
further, the Executive Engineer of UP Jal Nigam (Rural) carried out
sampling of ground-water from six locations at Village Ransaura and as per

the analysis results the water was found suitable for drinking.

That further a perusal of the findings of the said Joint Inspection Report
dated 17.03.2023 pertaining to the answering Respondent shows that the
parameters of the ETP outlet are within the prescribed norms. That further
no bypass was found by the Joint Committee and the answering Respondent

is complying the discharge norms.

That the answering Respondent was established in 2008 and is engaged in
the business of manufacturing & sale of kraft paper using waste paper as per
paper quality requirement. That the kraft paper produced by the answering
Respondent is having GSM ranges from 120 to 250 and BF from 16 to 22.
That the answering Respondent has a single paper machine for the said kraft

paper production.

That the answering Respondent is a compliant unit and is operating its unit
with all the necessary permissions, licenses, Consent to Operate and/or No
Objection Certificates (NOCs). That the answering Respondent is duly
following all the directions /guidelines issued time & again by the statutory
authorities and is following all the law which are necessary to operate the
industry. That the answering Respondent carries out its operation in such a
way so as to protect & preserve the environment and also is committed to
deliver to the consumer, products that meet high quality specifications for
which very stringent quality measures are followed by the answering

Respondent in its various stages of the manufacturing process.

That the answering Respondent have valid consents both under the Water
(Prevention and Control of Pollution) Act, 1974 as well as Air (Prevention
and Control of Pollution) Act, 1981 which are valid till 31.03.2025. That the
answering Respondent also have the Authorization under the provisions of

Hazardous and Other Wastes (Management and Transboundary Movement)
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Rules, 2016 which is also valid till 31.03.2025. Copy of the Consolidated
Consent to Operate dated 21.08.2020 under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the
Air (Prevention and Control of Pollution) Act, 1981 and Authorization under
Rule — 6 (2) of the Hazardous and other Wastes (Management and

Transboundary Movement) Rules 2016 is annexed as Annexure: R9/A.

That presently the answering Respondent is meeting its fresh water
requirement from ground water through 2 (Two) bore-wells. That the
answering Respondent have No-Objection Certificates (NOCs) for both of
its said 2 (Two) bore-wells issued by the Central Ground Water Authority
(CGWA) with a validity period from 20.03.2023 to 19.03.2026. Copy of No-
Objection Certificates (NOCs) dated 10.05.2023 issued by the Central
Ground Water Authority (CGWA) is annexed as Annexure: R9/B.

That the industrial waste water generated by the answering Respondent is
treated by the answering Respondent with an Effluent Treatment Plant (ETP)
consists of Oil Trap, Equalization Tank, Primary Clarifier (2 Nos.), Diffused
Aeration Tank, Secondary Clarifier, Chlorination & De-chlorination Tank,
Treated Water Tank, Tertiary Treatment System, Pressure Sand Filter,
Carbon Sand Filter, Sludge Drying Beds & De-canter.

That the combined waste water generated from different process is collected
in equalization tank for homogenization after passing through the oil Trap.
That from the equalization tank, the waste water is pumped through primary
clarifier — I & II for removal of suspended fibres. That after primary clarifier
—1, a part of the clarified effluent is recycle in the pulp mill and rest effluent
is treated by activated sludge process. That the aeration tank is provided with
diffused aerators to maintain the dissolved oxygen level required to maintain
proper metabolic activity of microbial culture. That in aeration tank, the
essential nutrient in the form of Urea & DAP (BOD:N;P-100:5:1) is added
for facilitating the growth of microorganism. That the overflow of the
aeration tank is further treated through secondary clarifier for removal of
suspended active biomass. That after secondary clarification, the effluent is

passed through tertiary treatment system i.e. pressure sand filter (2 Nos.) and
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carbon sand filter (2 Nos.) and finally discharged to drain. That a part of
secondary clarifier underflow is recycled to the aeration tank to maintain
desired level of active biomass. That the underflow of primary clarifiers I &
1T along-with excess secondary clarifier sludge is pumped to decanter and
sludge drying beds for further disposal. Copy of the ETP Adequacy Report
prepared by Central Pulp & Paper Research Institute, Saharanpur (U.P.) is

annexed as Annexure: R9/C.

That electromagnetic flow-meter is duly installed at the outlet of the Effluent
Treatment Plant (ETP) of the answering Respondent. That Online
Monitoring System (OCEMS) have been duly installed at the outlet of the
Effluent Treatment Plant (ETP) of the answering Respondent which have
been connected to the servers of both the Central Pollution Control Board
(CPCB). Photographs of the ETP and the Online Monitoring System
(OCEMS) of the answering Respondent are collectively annexed as

Annexure: R9/D (Colly).

That the answering Respondent, being a responsible corporate citizen, keeps
a regular check by itself on the pollution control equipments installed by it in
its unit and time & again analysis the parameters of both the treated effluent
and gaseous emissions generated by the unit of the answering Respondent.
That various test reports of both the treated effluent as well as gaseous
emissions generated by the unit of the answering Respondent shows that
their parameters are well within the prescribed limits and, therefore, the
answering Respondent is duly complying with the environmental norms.
Copies of the various test reports issued by Environment Management

Centre, Roorkee, Uttarakhand are collectively annexed as Annexure: RY/E

(Colly).

That from the afore-mentioned facts, it is clear that the answering
Respondent is a compliant unit and is operating its unit with all the necessary
permissions, licenses, Consent to Operate and/or No Objection Certificates
(NOCs). That the answering Respondent is duly following all the directions
/guidelines issued time & again by the statutory authorities and is following

all the law which are necessary to operate the industry.
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PRAYERS:

In the facts and circumstances as stated above, it is therefore, most

respectfully prayed that this Hon’ble Tribunal may graciously be

pleased to;

(1) Dismiss the Original Application being O.A. No. 79 of 2023
titled as “Hari Prakash Vs. Uttam Sugar Mills Lid., Libberhedi
& Ors.” filed by the Applicant in as far as it is related with the

answering Respondent;

-(ii) Pass such other/further order(s) as this Hon’ble Tribunal may

deem fit and proper in the facts & circumstances of the case.
For Uttranchal Pulp & Paper Mills (P} Lid.

Pop
,Wj \%Nﬂr\l
N < Director
RESPONDENT NO.9

5
ANUBHAYV ANAND ARON, ABHIN/
(Advocates for the Respondent No.9)

A-901, Apex Golf Avenue, Sector-1,

THROUGH

Greater Noida (West), U.P. -~ 201 306 -

Mob: 9811764256, 9582416270
Email: abhinav legal@gmail.com

Place: MNeEw DE LT
Date: ! %/"f /)/OZ,(J
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELMI
(Original Application No. 79 0('2023)

IN THE MATTER OF:

Lari Prakash «o..e Applicant
Versus

Uttam Sugar Mills Ltd.,
Libbevhedi & Ors. *veeee Respondents
AFFIDAVIT
I. Neeraj Jain aged about 48 years S/o Sh. Pramod Kumar Jain, director of
M/s Uttaranchal Pulp & Paper Mills (P) Ltd. having its Unit at: Khasra No.
29, 2" KM Stone Mangalore, Village - Mundet, Roorkee, District -
@ Haridwar, Uttarakhand (the Respondent No.9 herein) do hereby solemnly

altirm state as under:- .

. That 1 am the director of M/s Uttaranchal Pulp & Paper Mills (P) Ltd.
(the Respondent No.9 herein) and | am well conversant with the facts
ol the case, as such [ am compelent to swear this affidavit.

2. That the accompanying Reply has been drafted by my Counsel under
my instruction and the content of the same have not been repeated
herein for the sake of brevity and the same may kindly be read as part
and parcel of the present Affidavit.

s 3. That I have recad and understood the content of the accompanying
Reply and present Affidavit and the same are true and correct to my

knowledge and nothing material has been concealed there from.

® For Uttranchal Pulp & Paper 1 Mills (P) Lid,
NLCWj “;"‘\V\
DEPONENHractor
VERIFICATION:
Verilied at on this day of 2024 that the contents of the above

affidavit are true and correct to the best of my knowledge and belief. No

n pall of it is false and nothing material has been concealed therefore.
For Uttranchal Pulp & Paper Mills (P} Ltd,

pieaw] fein

DEPONENT  Director

SWORN & "i‘ik LED BEFORE M

i

{Advocate)

Vs 2‘4} | S'A/o AL oS¢ Regd No-770/10

Cuwil Court, Roorkee
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HEAD QFFICE
Uttarakhand Pollution Control Board
“Gaura Devi Parvavaran Bhawan”
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Wl wwwasepind m&g«w i, ol msukpch@whaa £OT

UKPCB/HO/Con-U-34/2020/ ‘é”"{{% . Date ji 08.2020

' REGD. POST
To, : ‘
M/s Uttaranchal Pulp and Paper Mills Pvi, Ltd,
Khasea No.-29, 2 Km. Manglore-Degband Road,
Vill-Mundet, Roorkee, Disit- Haridwar,

Consolidated Consent fo Operate and Authorisation hereinafer referred to as the CCA

(Consolidated. Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act; 1974” and ‘under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981" and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Enyironment (Protection) Act, E%ﬁ” as ﬁ§3ph¢ﬁ§ﬂa {tobe ;*efers'ed hereinafier as Water Act, Air

Act and }i‘W i%aies r&sg&eatswiy}

[Pc T T " Inward 1D 265483
CUA (Renewal) o '
iﬁi}ﬂs&m m@&m . §§as‘a : §§f 03. 3&2{1

CCA s ¥1ereby grmtad to Mis {?ﬁammha& Puig; ams'mgaax* Mﬁisfﬁ Lt 'mmdm hasrs No.o
29, 2 Km, Manglore-Deoband Road, Vill-Mundet, Roorkee, Dis ubject 1o the
provisions of the Water Act, Air Act and Hazardous and Other Wastes {M&m&g&mmt and
Transboundary Movenient) Rules, 2@16 and the orders that may be mar::iﬁ ﬁmhar ami m&zjm’t o8
following terms and conditions i
1. This CCA is granted for a permd upt& 31032028 and valid for maﬁufaemrmg e}f‘, :

following products with Capital Investment / Net Assets Values T20.77 Crs -

‘8, ‘ Last CCAor OTE - Bresent CCA {Renewal)
No. Product : Quantity Product Quantity
(Per Month) (Per Month)
1  CraftPaper | 4200MT Craft Paper 4200 MT

2. Specific Conditions under Water Act -
() The daily quantity of effluent discharge (KLD) -

, | LastCCAorCTE | Prosent CCA (Renewal)
Trade Effluent LSS T 546.5 ,
Sewage oo 3G T , 35

(i} Trade Effluent Trﬁamm}t smd stp&sﬁi = The applmam shall operate Effiuent
Treatment Plant consisting of primary/secondary and tertiary treatment 4§ is required
with reference o influent quantity and quality.

Inease of. stappagg +of, ﬁmeﬁmmg {gf ETP, production has 1o be stopped lmmediately and
this Board has to be intimated by fax/phone/email with a veport in this regard to be
dispatched immediately, :

(m) “The treated effluent shall be recyeled to the maximum extent and should be reused within
the premises for gardening ete. Quality of the treated effluent shall meet to the following
general and specific standards as prescribed under Environment (Protection) Rules, 1986
and applicable to the unit from time-to-dime -
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1 lpH Hetween

2 | Suspended solids Not to exceed 100me/l
3 | BOD (3 days 27°C) Not to exceed 30 mg/l

4 | COD Notio excead 250-mgli
5 | Oil & Grease Not to exceed 10 mg/l

(iv) Sewage Treatment and Disposal - The applicant shall provide appropriate \trﬁ:atmeﬁt o
the domestic waste water and disposed it.as per prescribed standards.

3. Condrﬁanﬁ umier Air Act s~

$ i) The applicant shalt use fa%iawmg fuel and install a comprehensive conlrol system consisting
: of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards : - ;
8. | Stack attached | Stack | Type - Fuel Emission | Emission
Mo with height '|of Fuel | Quantity Control standards
(Mg Equipment not te
L exceed
11 Boller 30 Husk 140 Ton/day | Muld 150mg/NM’
(8TPHYx | : Cyclone Dust
' : v Collector
2 | DGSet 2 I Diesel | 17Le/Mr | Acousite | -
(825KVA) x| . 1 Enclosure.
3 | DGBet 3 Diesel 40 LigHr | Acoustic -
200K VAIx ] o S | Enclosure
4 | Boiler 0 [ Hwsk ”(9& Tonday | Muiti | 1S0mg/NM
L 2TPHIx E ' L Cyelone Dust
o v . Collector
oy , ,,g;fiwmﬁt w:szg %’f{?é&ipmﬁﬁi, gmdm:aﬁ has i be
15 10 be imtimated by fax/phowne/email with a.report in
t and Qﬂ’iﬁf smme{a) shauid be. mmmiiﬁd by providing an acoustic
1 for meeting the ambient noise standards for night and day time as
spective areasizoms {§ndxssma3 Commercial, Residential, Silence) which
arens follows =
Sta;nﬁgrds» lm:fusma} Area |Commercial Ares | Residential Area| Silence Zone
| for Noise| Day | Night | Day Night Day Night Day 1 Kight
Bevel  ip | time time time fime time time time | time
dh(A Leg 75 il 65 55 a5 45 56 40
Day time < from 6:00 5.0 1o 10,00 pan, Might time: from 10.00 p.m, to 680 am.
4. Conditiens under Hazardous and Other Wastes (Management and - Transboundary
Moyement) Ritles, 2016 -
() The Factory Manager of M/s Uttaranchal Pulp & Paper Mills Ltd., Havidwar is hereby
- granted an authorization to operate a facility for collection and storage Qf Hazardous wastes,
- (i) The authorization is granted to operate a facility for generation, collection and storage of
. hazardous wasies wsi%:m factory premises for following category of wastes -
S.Ne. Category Quantity of Waste for which | Mode of Disposal
: D (Schedule-l & suthorization is being issued
_ Schedule-1D) , (MTA)
I__|Schedulel—5.1 0.500 Recyclable

(i) The authm‘;zatmn shaﬂ e in force for a period upio 31.03.20285,
(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for ﬁw mne being in force under Environment (Pmtemon) Act, 1986

I



N

638

Terms and c&mintiﬁns of authorization -
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the tules made there under.
(i) The authorization and its renewal shall be produced for inspettion at the request of an officer
authorized by the SPCB/PCC,
(iii) The person authorized shall not rent, fend, sell, tmmmr or aﬁjzezwxse transport the hazardous
oowastes withoutoblaining ;:axmr periission of the SPCB/PCC,.
_ {iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
- (v) It is the duty of the authorized person to take prior permission of the S?CS:’PC(“ to close

- down the facility.
{vi) An application for the renewal of an authorization shall be made as lald down under these

niles:

{vii) The unit shall comply with any other conditions specified in the puidelines issued by the

MOEF or CPCB/SPCB from time to time.
This CCA is valid for manﬁfacturing of craft paper using waste paper as raw material only,

ﬁompnis&r}* dwumems to be submitted by the Industry/Uni -
(i} Annoal remm in Form-4 and Waste ﬁmg@;sai Manifest in Form-18 under Hazavdous
F imii Gther Wastﬁs {ﬁ%ﬁﬁﬁgﬁmmi an&l Transﬁ;smnﬁary Movement) Rules, 2016 and

1 ateme ?arm-‘&*’ of Eﬂ:mmﬁmwi {Protection) Rules, 1986,
riy mm;ﬁmme repm*& of the (:m §s§n}m§mg}k of ETPMFCWaste Sﬁamgc

T {Jmﬁ fzﬁs ts:: app?y for r‘em:wai of {Zi?A well in advance of 60 days of expiry of this CCA.

& Competent Authsmy reserves the right to @hﬁng%s%nmiiﬁriadé any time any condition of this
G CCAS
9, Unithas to csmpiy with the other genemf conditions as a:maxed hemwuh Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rnies, 2616 will
results i in ¥egai action under the aforesaid Acts and Rules.

Meme r’y

LCopy to: R«zgionai Cifficer (ie), f Uttarakhand Pollution Control Board, Roorkee, Distt-

Haridwar for information and compliance of the sae,

I k]

Environment Engineer
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Annexure
Specific Cenditions:
1. The applicant shall provide 181 mark water meter o each water supply source and shall regularly submit
returns of water consumption i the prescribed form and pay the cess a8 specified under Section-3 of Cess Act,
2. The appiicant shall submit pudited balance sheet of the wiit ot the fmd of each financigl yesr so that fee
submitted by the applicant could be assessed,
3, The applicant shall provide ports in the chimney/stack and faesim&& such as ladder; platform ele. a3 per
requirement for monitwring the air emissions and %%se:: same shall be open for inspettion and use at all times by
the 30&:’1& s staff. YE&@ g,mmne}}m& aims:ﬁazi 10 vmwa sources e’:»i' s:,mz mm s;haii be designated by numbers

s o ﬁ& §ﬁ§x§§€: in m&nmr 50 ihaﬁ mmammamm cxﬁ surface water
&3’,25&.,., . :

B The mdusiry shall &m'fctly adhew wiih the spemm: and general conditions issued with CCA order. Any
violation of stipulated conditions miay attract legal action under the provisions of Water Aet, Air Act and
Environment (Protection) Act and Rules made thereunder.

9. The industry shall ensire all safety mensures and shall underiake periodical assessment by the compiient

" authority. ; ’

10, Unit shall “ensure - manifest system i Form-10 of Hazardous snd Other Wastes (Munagement and
Transboundary Mevement) Rules, 2016 while disposing hazardous waste, :

1. Hazardous waste should ot be stored bmemd # pﬁi‘l{)ﬁ of 90 davs. , s

12, The - industry situated n&&rby the River Ganga and s fributaries shall ensure tim trestment. facilities and
disposal arrangement in such 3 way so that; no waste water is, éz&ehargm in water stream oF waler bodies.

13. The unit shall install water meter install water ubﬁf‘i‘&ﬁyciﬁ point and also at discharge point.

*14.The unit shall strictly comply with the provisions @f Water, f%xr & E (P) Acts and Rules/Notifications made

thereunder,

15.1n case of non compliance of this CCA, the %ank g&m‘ﬁﬂ%ﬁ‘% no IS HILGO0061I6 of T 5Laus {Puniab Nationsal
Bank, Muzaffarnagar) which is valid upto 15.06, 2020 shall be forfeited in favour of the Board.

16. The treated effluent from ETP should meet fzﬁ?ﬁﬁm dmﬁm@ shandards ay notified under the: Environment
(Protection) Rules, 1956,

17. Unit should maintdin the: cmmemivity of RT‘\%‘%‘ ﬁ£§§§ flow meter for submission of real time onlife data fo
CPCB/EPCE and provide ather reuuisite. details for ‘?%}‘mimﬁ* dita submission,

General Cﬁmaé&ans, ~

1. The ayfﬁmmt shall get’ amiyse; the sampies xzi ﬁ?ﬁuﬁzﬁamsasmnfhamrdam wastes at:legst-once in 2 three

month from the laboratory mwgmad by the. MoEF&CC and shiall report to the UKPCR.

2. The app&mnt shall however, not without the: prior. consent of the Board bring into use any new or altered
outlet for the discharge of effiuent or fases emission or sowage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed Jointly at one disposal point. The appheant
shall provide discharge measurement equipnient at final disposal point,

4, The-applicant shall strictly comply with eonditions of this CCA and submit compliance l‘ﬁp@t‘t of stipulated
conditions within 30 days of recelpt of this CCA. I, at any point of time, it is found that the industry is aot
vomplying with stipulated conditions or any further direction/instruction issued by the Beard, Jegal action
shall be initiated agalnst the applicant.

3. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains ete. must be legleproof.

6. T%ze industry shall provide uninterrupted entry to the STP'/ETE's inlet snd outlet points, Air Pollution Contrel
eguipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall zeovide “Inspestion Book™ at the time of inspection 10 the Board's officials.

.
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8. Whenever dus to any accident or other unforeseen aet or event, such emission occurs or'is apprehended to
oceur in excess of standards Iaid down, such information shall be reporied to the Board’s offices and all other -
concerned offices, In case of fallure of pollution control equipmient, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a2 manner so that sl emissions be emitted through designated chimney/stack
only,

10.In case of any dJamage te the agriculture productivity, human habitation ete. by the operation of Industry, it
shall be imperative to stop production in the industry with immediate effeet and such information shall be
reported 1o Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Cormpetent Authority,

11 The applicant shall apply béf‘org the 60 days of expiry of CCA or any change in production types/ production

“eapasily/manufacturing - process/capacity enhancement ete. or any change in effluent dischacge polint or
emission point.

12, The Busrd reserves the right to revoke/add/modify any stipulated condition {ssued atong with CCA, as may be
necessaty. k

13.The ‘person authorized shall not rent, lend, sell, transfer or otherivise ransport the hazardous waste wzthaui
obiaining prior permission of the Board.

14, Any unauthorized change in persemml equipment as working condition as mennmad in the application by the
‘person autherized shall consiingte 5 breach of his suthorization.

1l istheduly ofthe authorized person to fake prior permission of the Board fo slose down the faciity.

15, The authorization Is valid for temporary storage of Hazardous Waste within premises only.

}?’ The ammmﬁ ﬁ@@m s%m? nsyrs that on-line dats with regard to quantity and nature of ﬁam&m chemicals
' s g@mmmi \weﬁm wamsﬁas i das;siawd on ﬁispiay“

19. The appi;i:&m &hai
or before the 30% ¢ sia

20.In no case any hazardou ‘ | ;
must also be safely mlie«;:m% andstored, . ‘ '

21, Before the hazardous waste is stored or dum;mi in the famf;zy, a;}pi;cam must (:s;mduz:z a é@mﬁeﬁ g&y&w&i m&
b chemical analysis of hazardous waste sample and report to the Board. L
42, Dried hazardous sludge from the process in the plant shall be stored in donbie lined HTZBPE pit com&memi' .

with R.C.C. or such material which does not resct with the waste contalned in ft. -

23. The storage area should be fenced pm;wﬂy and Sign/Notice Board indicating *Banger’ and ‘Hazgrdﬁus’ shail
be displayed at appropriate position bath In Hindi and English,

24, The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums. placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
PrOCEssors.

25, In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
{(Managenment and Transhoundary ancmem} Rules, 2016 shall be submitied to the Besrd,
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority
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NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project lhame: ‘Uttranchal Pulp And Paper Mills Private Limited Manglore Deoband Road Village
Mundet
Project Address: }Uttranchal Pulp And Paper Mills Private lelted Manglore Deoband Road, Village
Village: Mundet jBlock: iNarsan
D'i'str"ict o ' - " Haridwar EState: ;Uttarakhand
Communlcatlon Address fM/s Uttranchal Pulp And Paper Mills Private Limited, 2nd Km, Manglore-deoband
o - ) Road, Village Mundet, Narsan, Haridwar, Uttarakhand - 247656
Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Reg!on 419- -a, Kanwali Road

{Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. INOCNo..  |CGWA/NOC/ND/REN/1/2023/7822 - - 2. Date of Issuence 10/05/2023
3. Application No.: 21 -4/499/UT/IND/2017 4. ‘Category: ' safe
A N t ... . [(GWRE2020) .

5, %Project Status: ' Exustlng Ground Water 3 k 6. NOC Type Renewal
7. Validfrom:  20/03/2023 8 Validupto:  19/03/2026
- 9. jGround Water Abstractlon Permltted o : v o - '

| Fresh Water g Sahne Water o Dewaterlng ) Total

3/day _ m3/year " 3/day B 3/year_' ‘ m3/day . mP/year » "m"/da‘y : mdlyear
770 00 = 254255.00 ‘ : |
10. . Detalls of ground water abstractron /Dewatenng structures

Total Exrstlng No.:2 Total Proposed No.:0
. DW DCB BW TW MP MPu DW DCB  BW TW MP MPu
AbstractionStructure* © 0~ 0 2 0/ 0 0 0. 0O 0 0O 0 0
*DW- Dug WeII DCB-Dug-cum- Bore WeII BW-Bore Well; TW-Tube Well MP- Mme PltMPu Mine Pumps B 1 ’ ’ 'v » k R
11. Ground Water Abstraction/Restoration Charges pald (Rs) :  1525548.00
12. Number of Prezometers(Observatlon we||s) tobe  No. of Plezometers Monitoring Mechanism

:constructed/ monitored & Monitoring mechanism.

o _ _ L - Manual DWLR** DWLR With Tetemetry
i**DWLR - Digital Water Level Recorder ; 2 0 1 . 1

J (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, WIIR 8139, UFRIE TS, 7% fdeel - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

TN T — Sfta STy

SAVE WATER - SAVE LIFE
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Website: cgwa-noc.gov.in
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Validity of thlsyoc shall be subject to compliance of the following conditions: / 6

Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year,

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water lavel data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-ll of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

1) No additior*dl ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the frm shall be responsible for any consequences arising
thereupon.

15) in case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm m5|de the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19} In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutdry and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted 1o the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for mcorporauon of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT[ccun orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent} in the ground
water abstractioz charges/ground water restoration charges, shall continue to‘regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeties, pharmaceutical, other hazardous units etc. (as per CPCE
list) need to undertake necessary well head protection measures to ensure.prevention of ground water pollution as per Annexure IIf of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system ih the projects.
27} In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining-projects, the project proponent shall Use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

{Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

18/11, IR 159, AT TS, 7 el - (10011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

urt @Ay — sitas warg
SAVE WATER - SAVE LIFE
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Receipt ~—

(As per the guideline Gazette Notification S.0. 328 1(E) regarding the New Guidelines dated 24.09.2020 of CGWA, MoJS, Govt. of India)
https://cgwa-noc.gov.in

Application No,: 121-4/499/UT/IND/2017

Name of Firm:  UTTRANCHAL PULP AND PAPER MILLS PRIVATE LIMITED MANGLORE DEOBAND ROAL
\VILLAGE MUNDET

AppType ‘C'ate»go‘ry: %Pap_er and 'Pulp

Application Type: [Industrial
PA N/Gﬂ/i\i No. of Firm/Individual: L/

- Application Processjng Fee ’ ‘ ; ) B ;5000.00
'Ground Water Abstraction /Restoration charges . | 1 525548.00
;Environmental Compensation Charges (ECRGW) (Date From to) Days- |

. Penalty for non-Compliance of NOC conditions
Condition to be mentioned

This is an system generated invoice, hence, does not require ink signed.
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1. Uttaranchal paper Mill

Photo 1: ETP Inlet . Photo 2: Equalization tank
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Photo 4: Primary Clarifier Photo 5: Aeration tank




Photo 8: ETP outlet
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ABL ACCREDITED, GOVT. APPROVED & ISO CERTIFIED LAB |
) T Avexore: RAYE (Lo
EFFLUENT SAMPLE REPORT FOR TESTING (CALIBRATION)

Calibration of Online Effluent Monitoring System
Sampling Details

This is to certify that the samples of treated effluent were collected from M/s Uttaranchal Pulp &
Paper Mill {P) Ltd, Haridwar and sealed by our laboratory representative on 08.03.2024. The data
displayed on the continuous Online Effluent Monitoring System were also recorded. The results are

as under -
Report No. : ET&A/WS/67755/24 Laboratory Sample Code : EMC/WS/67819/24 Date: 15.03.2024
Work Order No, & Date: 67755/24 & 08.03.2023
Name and Address of M/s Uttaranchal Pulp & Paper Mills (P) Ltd. Order Reference :
Customer Khasra No. 29, 2" Km Manglor - Deoband Road Through e-mail
Vill. Mundet — 2476586, Distt. Haridwar (UK)
Sample Description/Type ETP Qutlet Sample | Sample Collected by Laboratory Representative
Sampling Location Industrial premises Sample Quantity / Packing 10x 2L No.-PVCcan
' 10 x 300 mi sample for BOD
Date of Sampling 08.03.2024 Date of receipt of Sample : 08.03,2024
(8:00 A.M. to 5:00 P.M.)
Sampling Procedure As per IS: 3025 {Part 1) 1987 Reaffirm. 2019
Date of Start of Analysis 09.03.2024 Date of Completion of Analysis 15.03.2024
Reference Standards APHA/BIS Methods Calibration Purpose On line Meter calibration
Humidity (%) 50 + 15 % Temperature('C) 25 +2
’ Method Details
. Standards _ Test Method

S-No. | Test{s) Conducted Unit (Effluents Discharging In Stream) (1S 3025)

L pH - 6.5-8.5 1S:3025(Part 11) 1983 Reaff 2012

2. Total Suspended ppm 50.0 15:3025(Part 17) 1984 Reaff 2023

Solids
3. BOD ppm ' 30 15:3025(Part 44) 1993 Reaff 2023
4. coD ppm 250 15:3025(Part 58) 2006 Reaff 2023

Page No.1of7

£ +91-9837112609
+91-95360646038

# ashwani_lakhani@redifimail.com
conjaci@ameciestinglaboratories.com

Z www.emcleslinglaboratories.com



Report No. : ET&A/WS/67755/24 Laboratory Sample Code : EMC/WS/67819/24 Date: 15.03.2024
Work Order No. & Date: 67755/24 & 08.03.2024
pH
S. Sampling Date 8 Time UUC value Test Results Yariation % Error
No. 08.03.2024
1 8:00 AM. 7.1 7.18 -0.08 -1.1267
2. 9:00 A.M. 7.06 6.99 0.07 0.9915
3. 10:00 A.M. 7.22 7.3 -0.08 -1.1080
4 11:00 A.M, 7.26 7.34 -0.08 -1.1018
5. b 12 O'clock. 7.31 7.39 -0.08 -1.0943
6 1:00 P.M. 7.25 7.32 -0.07 -0.9655
7. 2:00 P.M. 7.21 7.14 0.07 0.9708
8. 3:00 P.M. 7.25 7.34 -0.09 -1.2413
9. 4:00 P.M 7.23 7.28 -0.05 -0.6915
10. . 5:00 P.M. 7.22 7.27 -0.05 -0.6925
Average % Error = 0.9984
TOTAL SUSPENDED SOLID (TSS)
5. Sampling Date & Time / UUC value Test Results Variation % Error
No. 08.03.2024
L 8:00 A.M. 10.4 10.76 -0.36 -3.4615
2. 9:00 AM. 10.43 11.222 -0.792 -7.5934
3. N 10:00 A.M. 10.38 10.916 -0.536 -5.1637
4. 11:00 A.M. 10.12 9.97 0.15 1.4822
5. 12 O'clock. 9.62 9.24 0.38 3.9501
6. 1:00 P.M. 9.57 9.318 0.252 2.6332
7. 2:00 P.M. 9.61 9.99 -0.38 -3.9542
8. 3:00 P.M. 9.67 10.132 -0.462 -4.7776
9. 400 P.M 9.56 9.88 -0.32 -3.3472
10 5:00 P.M. 9.6 10.01 -0.41 -4.2708

Average % Error = 4.0633

Page No. 2 of 7
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Report No. : ETRA/WS/67755/24 Laboratory Sample Code ; EMC/WS/67819/24 Date: 15.03.2024
Work Order No. & Date: 67755/24 & 08.03.2024

BIOLOGICAL OXYGEN DEMAND (BOD)

S. Sampling Date & Time UUC value Yest Results Yariation % Ervor
No. 08.03.2024

1. 8:00 AW, 17 175 0.6 -3.5294
2. s 9:00 AM, 17 16.6 0.4 2.3529
3 10:00 A.M. 17 175 0.5 -2.9411
4 11:00 AM. 17 15.9 1.1 6.4705
5 12 O'clock. 17 15.2 0.8 4.7058
5. 1:00 P.M. 17 18.1 EX -6.4705
7 2:00 .M. 17 17.7 0.7 -4.1176
8 3:00 P.M, 17 16.3 0.7 41176
9 4:00 P.M 17 17.6 0.6 -3,5294
10, 5:00 P.M, 17 18.04 -1.04 -6.1176

Average % Ervor = 4,4352

CHEMICAL OXYGEN DEMAND (COD}

S. Sampling Date & Time UUC value Test Results Variation % Error
No. 08.03.2024
1. " 8:00 AM, 155 1613 -6.3 -4,0645
2. 9:00 AM. 154 159.2 -5.2 -3.3766"
3. 10:00 A.M. 153.42 148.6 4,82 3.1417
4, . 11:00 AM, 153.42 i57.8 -4.38 -2.8549
5. 12 ¢clock. 153.58 160 -6.42 -4.1802
. 6. 1:00 P.ML 153.25 149.5 3.75 2.4469
7. 2:00 P.M. 152.58 146.8 5.78 3.7881
8. 3:00 P.M. 152.33 158 -5.67 -3.7221
9. 4:00P.M 152.25 160.5 -8.25 -5.4187
10. 5:00 P.M. 152.17 154.2 -2.03 -1.3340

Average % Eyror = 3,4327

N ke (Ao
Checked by Authorized Signatory
b Yy / DIRECTOR
Remarke: . EavirGATent Managemens Lntees of 7

° The above results are related only to tests performed on the sample. Endorsement KM%MM:&‘M implied.

¢ Thisreport is not to be reproduced wholly or in part & cannot be used as evidenceSodttenpuniVs jpu i@ s fldd gt be used
in any advertising media without our specia! permission in writing.

L3 Sample will be destroyed after 15 days of reporting unless otherwise specified,

° Report refers to the sample submitted to us and not drawn by ET&A Lab., unless mentioned otherwise.

. Result in parentheses is from subcontracior.

£ +91-9837112409
+91-9534046038
!{husm No, 1 152

& ashwani_tokhani@rediffmail.com ot ;nﬁum; Area. Saiempur itajpu%ﬂn e
tinglob les. i . Lol
contact@emctestingloboratorles.com R csmkee ) %? & é,’? {iﬁ? mﬁkﬁ m‘ !d) o

& www.emcleslinglaboratories.com
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M/s Uttranchal pulp & Paper Mill (P} Ltd. Haridwar
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- M/s Uttranchal pulp & Papér Mill (P) Ltd. Haridwar
BOD Calibration Graph
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M/s Uttranchal pulp & Paper Mill (P) Lt‘dc Haridwar

COD Calibration Graph
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ABL ACCREDITED GOVT APPROVED &ISO RTIFIED LAB

SOUND LEVEL MONITORING REPORT

Report No. : ETRA/SND/67752/24 Laboratory Sample Code ; EMC/SND/67816/24 | Date: 15.03.2024
Work Order No, & Date: 67752/24 & 07.03.2024
Name and Address of | M/s Uttaranchal Pulp & Paper Mills {P) Ltd. Order Reference : Through E-mail
Customer Khasra No. 29, 2" Km Manglor - Decband Road
Vill. Mundet ~ 247656, Distt. Haridwar {(UK)
Sample Sound Leve! Monitored Sound Level Laboratory
Description/Type Monitored by Representative
Monitoring Location Near Effluent Treatment Plant Sample Quantity / -
Packing
Date of Monitoring 07.03.2024 Date of Receipt of 08.03.2024
Monitoring data
Sampling Duiration 24 hrs Eguipment Used Lutron SL-4033SD
TEST RESULTS
DAY TIME NIGHT TIME Requirement/ Test Method
{6.00 AM ~ 9.00 PM) {in dB} {9.00 PM ~ 6.00 AM) (in dB) Desirable limit
TIME RESULTS TIME RESULTS
{dB) {dB)
6:00 AM-7:00 AM 62.4 9:00 PM ~ 10:00 P 55.6
7:00 AM — 8:00 AM 59.3 10:00 PM ~ 11:00 PM 53.2
8:00 AM ~ 9:00 AM 72.6 11:00 PM ~ 12:00 PM 56.4
9:00 AM ~ 10:00 AM 71.9 12:00 PM — 1:00 AM 51.3
10:00 AM — 11:00 AM 67.4 1:00 AM — 2:00 AM 52.6 15.;}446(.1 ?925
11:00 AM — 12:00 PM 66.3 2:00 AM — 3:00 AM 492 (Reaffirmed : 2001)
12:00 PM ~ 1:00 PM 75.9 3:00 AM - 4:00 AM 54.4
) 1S: 11702:1986
1:00 PM — 2:00 PM 68.4 4:00 AM ~ 5:00 AM 50.6 75-80 (indB ) (Reaffirmed :2001)
2:00 PM ~ 3:00 PM 62.6 5:00 AM ~ 6:00 AM 53.9 ’
3:00 PM — 4:00 PM 61.5 iS: 4758:1968
4:00 PM — 5:00 PM 72.3 (Reaffirmed :2005)
5:00 PM ~15:00 PM 74.2 '
6:00 PM — 7:00 PM 60.4
7:00 PM - 8:00 PM 65.2
8:00 PM -~ 9:00 PM 58.2
AVERAGE : 66.57 AVERAGE : 53.02
leq 69.8 Lleg 48.4

ST
“&2&« M. {;i \\

Nela % Ak (Wbt
Checked by Aug\onsed Signatory
Remarks: e EnvironmentMana, ememémm

fg*NB“i‘m Indt. Area

ould

EMpLL a;putan,mm

e This report is not to be reproduced wholly or in part &can not be used as evidence in the court of law
in any advertising media without our special permission in writing.
® Sample will be destroyed after 15 days of reporting untess otherwise specified.
Report refers to the sample submitted to us and not drawn by ET&A Lab., uniless mentioned otherwise.
e Result in parentheses is from subcontractor

e The above results are related only to tests performed on the sample. Endorsement of product is neith;"ﬁg

& +91-9837112609

+91-9536066038
) !(hasm No. 1 1 92

€ ashwanl_lakhani@rediftmall.com . Indushial Areq. Salempur Rﬂ}puwn;
contuct@emctesiinglaboratories.com L Rem'ké.e 3 47 é 67; U ﬁ mkhar; d) i

% www.emclestinglaboratories.com




NABL ACCREDI

STACK EMiSSE@N MONITORING TEST REPORT

Report No. : ET&A/SS/67753/24 Laboratory Sample Code : EMC/S5/67817/24 | Date: 15.03.2024
Work Order No. & Date: 67753/24 & 08.03.2024
Name and Address of Customer | M/s Uttaranchal Pu! iy & Paper Mills (P} Lid. Order Reference:

Khasra No. 29 2" Krm Manglor - Deoband s(watzl Through E-mail

Vill. Mundei 47656, wistt, vavidwar (UK}

Sﬁai\& PLING DETAILS
Sample Description/Type Stack Monitoring Sample Collected by Laboratary
Representative
Sampling Location Stuck attached to Boller Saraple Quantity / Packing Cellulose Fiber
{12TPH Copacity) Thimble
¥ Y
Date of Sampling 08.03.20z4 | Date of Receipt of Sample 08.03.2024
(10:00 AM.*0 10:35 AM) |
Sampling Procedure As per CPCB Guidelines .15 . 11255 & 15 :13270
Normal operating schedule 24 s ‘ Puxpa&@ of Mem'n;{@rmg Assessment of
{hr/day) » Pollution load
Control Measure , (If any} Cyclone Dust Collectos Date of Start of Analysis 09.03.2024
Device installed for pollution , :
control ‘
Equipment used Vayubodhan Stack Sampler | Date of Completion of 15.03.2024
WSS Anabysis
Emission Source Stack attached to boiler of | Ambient Temperature (°C) 20.4
Capacity 12 TPH
Type of Stack Bricks Sampling Duration {min.} 35
{Material of Construction ) '
Stack height above the 33 | Shape of Stack Round
ground 18vel {m)
Top Diameter of stack (m) 1.2 stack Temperature (°C) 136.9
Location of sampling point 20 Hue gas temperature {°C) 120.8
(Port hole}{m)
Type of fuel used Bagasse & Wood Sarnpting Flow Rate for SPM 15.6
{rv* frnin)

Quantity of fuel used 4.0 Velocity of gases {(meter/Sec) 6.8
{Ton/hr.)
Quantity of emission 18800.312 Sanphing How Rate For Gas 16
discharged (m®/hr) (LPi) )

Page 1of2

& +91-9837112609
+91-95360465038

‘ Khasra No, 1102
5 ashwani_lakhani@rediffmail.com G ﬁﬂdﬁsﬁﬂ! Aren, mﬁempur ﬁﬂjpiﬁmm
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NABL ACCREDITED, GOVT. APPROVED & ISO CERTIEIED LAB

s TEST RESULTS

S. No. Parameter Test Method Test Result Desirable limit

1. Suspended Particulate matter (mg/Nm?) | 15:11255 (P-1) 1985 354.60 800
Reaffirmed 2019

2. | Sulphur Dioxide {(mg/Nm?®) 15:11255 (P-11) 1985 19.2 Not specified
Reaffirmed 2019

3. Nitrogen oxides (mg/Nm°) 1S:11255(P-VIi} 2005 24.4 Not specified
Reaffirmed 2017

4, Carbon monoxide (% by Vol.) 15:13270:1992 0.10 1% by volume
Reaffirmed 2019

nele B2l

Checked by~

#rie (@fowr
Authorized Signatory
DIRECTOR
EnvironmentManagement Centre
Khasra No.-1102, Indl. Area
Salempur Rajputan, Roorkee

Page 20f2
Remarks:

»  The above results are related only to tests performed on the sample. Endorsement of product is neither inferred nor
implied.

e This report is not to be reproduced wholly or in part & cannot be used as evidence in the court of law & should not be
used in any advertising media without our special permission in writing.

® Sample will be destroyed after 15 days of reporting unless otherwise specified.
Report refers 10 the sample submitted to us and not drawn by ET&A Lab., unless mentioned otherwise.

° Result in parentheses is from subcontractor.

& +91.9837112609
+91-953560446038
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ABL ACCREDITED, GOVT. APPROVED & ISO CERTIFIED LAB

EFFLUENT TREATMENT PLANT OUTLET SAMPLE ANALYSIS REPORT

SAMPLING DETAILS
Report No. : ET&A/WS/67754/24 Laboratory Sample Code : EMC/WS/67818/24 Date: 15.03.2024
Work Order No. & Date: 67754/24 R 08.03.2024
Name and Address of M/s Uttaranchal Pulp & Paper Mills (P) Ltd. Order Reference :
Customer Khasra No. 29, 2" Km Manglor - Deoband Road Through e-mail
Vill. Mundet — 247656, Distt. Haridwar (UK)
Sample Description/Type ETP Qutlet Sample Sample Collected by Laboratory Representative
Sampling Location Industrial premises Sample Quantity / Packing 2L x1No.PVCcan
‘ 300 mi sample for BOD
Date of Sanﬂ:ling ' 08.03.2024 Date of Receipt of Sample 08.03.2024
Sampling Procedure As per 1S: 3025 (Part 1) 1987 Reaff. 2019
Date of Start of Analysis 09.03.2024 | Date of Completion of Analysis | 15.03.2024
TEST REPORT
{PHYSICAL PARAMETERS)
S.No. | Test{s) conducted Unit Test Result Standards Test Method
{Effluents discharging in stream)
1. Colour B Colourless Colourless 1S: 3025(Part 4) 1983, Reaff. 2019
2. Odour - unobjectionable Unobjectionable 15: 3025(Part 5) 1983, Reaff. 2018
3. Turbidity NTU 12.8 25 1S: 3025(Part 10) 1984, Reaff, 2023
4. Total Suspended mg/L 14.380 30 1S: 3025(Part 17) 1984, Reaff. 2023
Solids
5. Total Dissolved mg/L 1060.994 Not Specified 15: 3025(Part 16) 1984, Reaff. 2023
Solids
6. Total Solids mg/fL 1075.374 - 1S: 3025(Part 15) 1984, Reaff. 2023
4
{CHEMICAL PARAMETERS)
S.No. | Test(s) conducted Unit Test Result Standards Test Method
{Effluents discharging in stream)
1. oH _ 7.30 5.5-9.5 15: 3025{Part 11) 1983, Reaff. 2021
2. BOD mg/L 20 1S: 3025{Part 44) 1993, Reaff. 2023
3. cop mg/L 150 1S: 3025(Part 58) 2006 Reaff. 2023
4. Oil & Grease mg/L 10 1S: 3025{Part 39) 1991, Reaff. 2019
N Q@@ % ¥ (o ows
Checked by Authorized Signatory
ey DIRECTOR |
PY—— environmentvianagement Centie

¢ The above restilts are related only to tests performed on the sample. Endorsement of product is neither inferreg“ﬁﬁﬁamﬂil.loz' f"fiwm
e This report is not to be reproduced wholly or in part &can not be used as evidence in the court of law & should@dt BifLse B o) prfan, Roorkee
advertising media without our special permission in writing.
Spmple will be destroyed after 15 days of reporting unless atherwise specified.

Report refers to the sample submitted to us and not drawn by ET&A Lab., unless mentioned otherwise.

Result in parentheses is from subcontractor

4 +91-9837112609
+91-9536065038

£ ashwanl_tokhani@rediffimail.com
contaci@emctestingloboratories.com

# www.emctestinglaboratories.com
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/ BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
(Original Application No. 79 of 2023)
INTHE MATTER OF: .

Harvi Prakash vveos Applicant
Versus

Uttam Sugar Mills Lid.,
Libberhedi & Ors. ..... Respondents

KNOW ALL o whom those present shall come thal 1, Neeraj Jain aged about 48 years S/6 Sh. Pramod
Kumar Jain, divector ol M7s Uttaraoehal Pulp & Paper Mitls () Lid. having its Unit ai: Khasra No. - 29,
KM Stone Mangalore, Village -~ Mundet, Roorkee. District - Havidwar, Uttarakhand (the Respondent
N9 herain) do hereby appoint; -
ANUBHAY ANAND ARON, ABHINAY ANAND (Advocates)
A-901, Apex Goll Avenue, Sector-1, Greater Noida West, U.P. — 201 306
Mob: 9811764256, 95824 16270; E-mail: abhinav.legal@gmail.com

. {Hercinafter called the Advoceate) to be my/our Advocate in the abgye noted case authorize him:-

»  Toact appear and plead in the above noted case in this Tribunal/Court or in any other Tribunal/Court
in which the same may be tried or heard and also in the appellate Court including the High Court
subject to payment ol fees separately for each Court by mefus.

e Tosign. file, verify and present pleadings, appeals cross-objections or petitions for execution review,
revision, withdraw, compromise or other petitions or alfidavits or other documents as may be deemed
neeessary or proper [or the prosecution of Lhe said case in all its stages subject to payment of iees for
cach slage.

* 7o file and take back documents, 10 admit and/or deny the documents of the opposite pasty.

»  Fo withdraw or compromise the said case or submit 10 arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

¢ To ke execution proceedings.

¢ The deposit. deaw and receive money, cheques, cash and grant veceipts hereof and to do all other acts
and things which may be necessary o be done for the progress and in the course of the prosecution of
the said case,

e To appoint and instruct any other Legal Practitioner authorizing him to cxercise the power and
authorily beveby conlerved upon the Advocate whenever he may think it to do so and sign, the power
of attorney on our behal f.

e And VWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in (the matler as my/our own acts, as if done by me/us to all intents and purposes.

»  Ang VWe undertake that VWe or my/our duly authorized agent would appear in court on all hearings

and will intorm the Advocate for appearance when the case is called.

And 1%We undersigned do hereby agree not to hold the advocale or his substitute responsible for the
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result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advoceawe, which he shall receive and retain for himself,

e And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by

me/us 10 be paid 10 the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The lee settled is only for the above case and
above Court. 1 /We hereby agree that once the [ees are paid, 1/We will not be entitied for the refund
of the same in any case whaisoever and il the case prolongs lor more than 3 years the original fee
shatl be paid again by mefus,
IN WITNESS WHEREOF Hwe do hgrento st myyfpur hand to these presents the contents of which
have been understood by mefus on thi Mly of ) 2024,

Aceepted subject o the terms of Yrevees
W For Uttranchal Pulp & Paper Mills (P} Ltd.
. ' %
ANUBRIIY ANAND ARON & ABUINAY ANAND ccw?%w\"\u

(D/1848/2003) (DI762/2007) .
{Advoentes) Crient Direcior
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Reply — Respondent No.9 (O.A. No. 79 of 2023)

1 message

Abhinav Anand <abhinav.legal@gmail.com> Fri, Apr 19, 2024 at 3:47 PM
To: rkhuranalegal@gmail.com, hasil jain <advjain25@gmail.com>

Sir,

Kindly find attached herein the Reply to be filed by the Respondent No.9 i.e. M/s Uttaranchal Pulp & Paper Mills (P) Ltd. before the Hon’ble National Green Tribunal, New Delhi in
0.A. No.79 of 2023 (Hari Prakash Vs. Uttam Sugar Mills Ltd., Libberhedi & Ors.).

Regards,
Abhinav Anand

(Advocate)
Mob: 9582416270

E Reply - Uttaranchal Pulp & Paper Mills.pdf
20127K
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